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Vs 
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Introduction: 

The matter of O A No.180 of 2022 between Shahu Shivaji Mokashi vs State of Maharashtra is 

related with the pollution caused by the industry presently known as M/s. Hiranyakeshi Sahakari 

Sakkare Karkhane in this matter, Hon'ble National green Tribunal (NGT) passed its order dated 

18-04-2022 in the grievances raised by petitioner of Shri Shahu Shivaji Mokashi. 

The industry was inspected on 22-08-2022, to verify the compliance made by the industry to the 

Order issued by National Green Tribunal O.A No 180/2022 and the commitment submitted by 

the industry. Industry was not operating and taken up the maintenance work of Sugar and 

Distillery industry. The detailed inspection report and photographs taken during the inspection 

are enclosed vide Annexure-I. 

Commitment letter submitted by the industry to complete all the pending works is enclosed 

Annexure-Il. 

Adequacy of the compost yard details enclosed the Annexure-Il. 

Environmental Officer, 

KSPCB Belagavi-2 



tegional Ofice: Belagavi-2 
KARNATAKA STATE POLLUTION CONTROL BOARD TION CONT 

oBOARD 
KARNATAKA 

Plot No. 3224/3, "Hanuman Nivas", I" Floor, 
B. K. College Road, Chikkodi - 591201. 

Belagavi District. 

&Fax : 08338-275112 

soa: 3224/3, "bs des, 

e3ea- 591201. 3¢To g. 

fowards a cleaner Karnataka. 

No: KSPCB/RO (CKD)/LR/IR/2022-23/7833 Dated: 27/09|2022 

To. 

HON'BLE NATIONAL GREEN TRIBUNAL, 
PRINCIPAL BENCH, 
NEW DELHI 

Sir, 

Forwarding the inspection report M/s. Hiranyakeshi SSK Niyamit, Sankeshwar, 
Hukkeri-Taluk, Belagavi -District -Reg. 

Sub: 

Ref: 1. Order passed by the National Green Tribunal O.A No 180/2022 hearing 
held on 08-07-2022. 

2. Inspection of M/s. Hiranyakeshi SSK Niyamit by the undersigned dated: 

22-08-2022. 

******** 

With reference to the above, please find herewith enclosed the recent inspection report of M/s. 

Hiranyakeshi SSK Niyamit, Sankeshwar, Hukkeri-Taluk, Belagavi-District to verify the 

compliance to the Order issued by National Green Tribunal O.A No 180/2022 and commitment 

submitted by the industry. 

Yqurs faithfully 
w 

Environmental Officer 
KSPCB Belagavi-2 

Encl: As above 



nspection Report of Shri. V Ramesh, Environmental Officer KSPCB, Belagavi-02 Chikkodi 
Center. 

Name and Address of theSankeshwar, Industry 
M/s. Hiranyakeshi SSK Niyamit, 

Hukkeri-Taluk, Belagavi District 
Sri. Sangamesh Hadagali, Proj. Asst. 2. Staff accompanied 

3. Category / Classification Large-Red (17-Cat) 
4 

Date of inspection. 
6. Consent status 

Persons Contacted Sri. A. R. Chate, Envi.Engineer 

22-08-2022 
The combined consent order is valid up to 30-06-2023. 
1. Sugar: 8000 TCD 
2. Co-gen plant: 52 Mw 

3. Rectified Spirit or Ethanol: 54 KLD 
1. Proceeding of the Personal Hearing vide letter No 885 

Dated: 10-05-2022 held on Head Office, Bangalore. 
2. Order of the National Green Tribunal O.A No 180/2022 

hearing held on 08-07-2022 

7. Products 

8. Reference 

Preamble: 

M/s. Hiranyakeshi SSK Niyamit, is existing sugar industry operating at Sankeshwar, Hukkeri-Taluk, 
Belagavi District. They have sugar manufacturing plant with Sugar Cane Crushing of capacity 8000 

TCD, Co- Generation plant of Capacity 52 MW and Rectified Spirit/ Ethanol manufacturing unit of 

capacity 54 KLD. Based on the Non-compliance observed Notice of Proposed Direction was issued 

on 24-01-2019 and Prohibitory order 23-07-2019. Further Board Office conducted the personal 

hearing at Head Office, Bangalore on 15-04-2019, 11-06-2020 (VC) and 22-02-2020. Industry 
authorities have submitted undertaking in stamp paper to provide ETP and CPU units within 3 

months time and all the pending works before starting the forth coming crushing season. 

M/s. Hiryankeshi SSK Niyamit Sankeshwar was issued with combined consent valid up to 30-06-

2023 with conditions from Board Office on 08-08-2022 copy enclosed as Annexure-I for kind 

reference. Industry was not operating and taken up-gradation of ETP and new CPU units. 

Compliance made to the Order of the National Green Tribunal O.A No 180/2022 hearing held 

on 08-07-2022 

Direction issued by National Green 

Tribunal O.A No 180/2022 
Existing ETP consists following units. 

.Sl. Compliance made by the industry 
No 

Industry was not operating and the up-
gradation of ETP is under progress which 
include 
electromechanical 

SI.No Units 
civil installation of 

equipments. 
Bar Screen and 

During Oil and Grease Trap 
Equalization Tank 
Monthly Wash Tank 

Aeration Tank 
Clarifier 
Treated water sump (15 days 

storage tank) 
Sludge drying beds 

inspection following observations were made. 
a) Up-gradation of aeration tank with 

pump. 
b) Flaculator 
c) Sludge drying beds. 
d) Condensate polishing unit for sugar 
industry of capacity 3000 KLD. 

Factory 
commitment that remaining works will be 
completed by the end of 30th September 2022 

enclosed as Annexure-lI. 

authorities have submitted 

Based on the non-compliance observed 

the following actions were initiated from 



KSPCB. 
a) Notice of proposed direction was issued 

on 21-01-2019 & prohibitory order on 23-| 
07-2019. 

b) The personal hearings were conducted 

at Head Office, Bangalore on 15-04-2019, 
11-06-2020 (Through video conference) 

and 22-02-2022. 

Industry 
expansion, from the Head Office, KSPCB, | work and they have completed 70% of the 

Bangalore towards the up gradation of| civil works as detailed in Annexure-II. 

existing ETP and installation of new CPU 
vide letter No. CTE. 326777, Dated:15- Up-gradation of ETP will be completed by 
09-2021. The industry has submitted 30-09-2022 as committed by the industry. 

undertaking in stamp paper mentioning 

that the following ETP & CPU units willInstallation of Condensate Polishing Unit 

be established within 3 Months. 

has obtained consent for | Industry has taken up the up-gradation of ETP 

(CPU) for sugar mill 3000 m3/day will be 

a) Up-gradation of existing ETP from 800 completed by 30-09-2022. 

m3/day. 
b) Installation of Condensate Polishing Installation of CPU for distillery unit 1000 

Unit (CPU) for sugar mill 2700 m3/day. 

c) Installation of CPU for distillery unit activity and the effluent will be treated in 

1000 m3/day. 

m3/day will be taken up during expansion 

plate heat exchanger and used for dilution of 

molasses as committed by the industry. 
Three existing lagoons were observed and | Industry has abandoned 2 existing lagoons 
the industry representative was informed | and it is used for storing of storm water. 

to abandon the existing two lagoons. In 
reply the representative of the industry The number of days permitted for distillery 

requested to retain the said lagoons for operation is 118 days based on the area 

storm water management. The 6 Acres 

compost yard is provided for composting as Annexure-III. 
distillery effluent, press mud & boiler ash, | 

etc. 
The representative of the industry was Details as in Annexure-II. 

informed to complete the up gradation of 

existing ETP and to install new CPU for 
sugar mill and distillery units before 
commissioning of the forth coming 

crushing season. 
During the inspection local villagers (Sou. | ETP up-gradation work will be completed 

Supriya Kamble, Sarpanch, Sri. Vikas before commencing sugar crushing season i.e. 

Mokashi, (Dysp Sarpanch), Sri. Ashok | 30-09-2022. However the industry will be 

Shelake, Gramsevak, 
Nangnur informed that du 

crushing season the effluent is being NGT directions. 
discharged into the drain leading to the 

nalla and finally it joins the Hiranyakeshi 

availability of compost yard, details enclosed 

5 

village regularly monitored to verify the compliance 

ing the | to the combined consent conditions and also 
from 

6 

river. 

Compliance report submitted by the industry authorities is enclosed as Annexure-lV. 

However industry has taken up the construction of ETP and CPU, due to heavy rain in the area work 

is delayed. Before commencement of sugar crushing season the progress made by the industry will 

be submitted i.e. in the month October-2022. 

Environmental Officer 

KSPCB Belagavi-2 



M/s. Hiranyakeshi SSK Niyamit, Sankeshwar, Hukkeri-Taluk, Belagavi-District 

 

Up-gradation of Aeration Tank Pumps provided to Aeration Tank  

Diffusion provided in Aeration Tank  ETP Up-gradation Tank 

ETP Sludge Drying beds ETP clarifloculator 

CPU Unit for sugar industry 

 

 

 

 



 



Date: 08/08/2022

Combined consent for discharge of effluents under the Water (Prevention and Control of Pollution) 
Act , 1974 and emission under the Air (Prevention and Control of Pollution)Act , 1981

Ref:   1.   Application filed by the applicant/organization on

,held on 16/06/20223.Proceedings of the ECM dated 21/06/2022

on 08/12/20212.Inspection of the 
Industry/organization/by RO,

09/12/2021

Consent is hereby granted  to the Occupier  under Section 25(4) of the Water (Prevention & Control of Pollution) Act, 1974 ( 
herein referred to as the Water Act) & Section 21 of Air (Prevention & Control of Pollution) Act, 1981, ( herein referred to as 
the Air Act)  and  the Rules and Orders made there under  and authorized the Occupier to operate /carryout industry/activity & 
to make discharge of the effluents & emissions confirming to the stipulated standards from the premises mentioned  below and 
subject to the terms and conditions as detailed in the Schedule Annexed to this order.

Location:
Name of the Industry:  Shri Hiranyakeshi Sahakari Sakkare Karkhane Niyamit

Address: Sy.No.317/1A, 318, 319/1 & 2, 320, 322/1 & 2, 323/1+2A,1+2B,, Sankeshwar  village, Hukkeri Taluk, 
Belgaum District

Industrial  Area: Not In I.A, Sankeshwar,
Taluk: Hukkeri, District:  Chikkodi
CONDITIONS:

a) Discharge of effluents under the Water Act:
Sr   Water Code WC(KLD) WWG(KLD) Remark
1 Boiler Feed 200.000 20.000 The boiler blow down shall 

be treated in ETP and the 
treated effluent shall be used 
for on land irrigation within 
the premises.

2 Cooling Water 624.000 32.000 The  cooling tower blow 
down shall be treated in ETP 
and the treated effluent shall 
be used for on land irrigation 
within the premises.

3 D.M Water Plant 200.000 40.000 The DM Plant reject shall be 
treated in ETP and the 
treated effluent shall be used 
for on land irrigation within 
the premises.

4 Domestic Purpose 100.000 95.000 Sewage shall be disposed to 
individual septic tank and 
soak pits designed as per IS 
2470 -1985 (Part -1 & 2). 
There shall not be any 
overflow from the septic 
tank / soak pits

5 Manufacturing Processes 546.000 540.000 Distillery -The spent lees & 
condensates from the 
distillery - about 108 KLD 
shall be treated in the 
existing ETP till installation 
of new CPU of 1000 KLD. 
The spent wash of 432 KLD 
shall be collected in lined 
impervious lagoons (3 Nos) 
and used for surface 
composting in an area of 6 
acres

6 Manufacturing Processes 350.000 708.000 Water used for sugar plant. 
The effluent from sugar 
plant, the boiler blow down 
shall be treated in ETP and 
the treated effluent shall be 
used for on land irrigation 
within the premises.

Sl. No. Description of chimney/outlet Limits specified refer schedule

The details of Sources, control equipments and its specification, type of fuel,constituents 
to be controlled in emissions etc. are detailed in Annexure-II. 

b) Discharge of Air emissions under the Air Act from the following stacks etc.

Combined Consent Order No. AW-332708 12690PCB ID:
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The consent for operation is granted considering the 
following activities/Products;

Sr Product Name Applied Qty Unit
1 cogeneration 52.0000 Mega Watt
2 distillery 54.0000 Kilo Litres/Day
3 sugar cane crushing 8000.0000 Tonnes Crushed Per Day 

(TCD)

This consent is valid for the period from 01/07/2021 30/06/2023to

To,

Shri Hiranyakeshi Sahakari Sakkare Karkhane Niyamit

COPY TO:

The Environmental Officer, KSPCB, Regional Office  Belgaum (Chikkodi) for information and necessary action.

2.    Master Register.

3.    Case file.

Consent Fee paid  : Rs. 4000000

                                                                           SCHEDULE

                                                        TERMS AND CONDITIONS

A.  TREATMENT AND DISPOSAL OF EFFLUENTS UNDER THE WATER ACT.
1.   The discharge from the premises of the occupier shall pass through the terminal manhole/manholes where from 
the Board shall be free to collect samples in accordance with the provisions of the Act/Rules made there under.

2(a).   The sewage/domestic effluent shall be treated in septic tank and with soak pit. No overflow from the soak pit 
is allowed. The septic tank and soak pit shall be as per IS 2470 Part-I & Part-II.
                                                                                       
2(b).   The treated sewage effluent discharged shall conform to the standards specified in Annexure-I.

3(a).   The trade effluent generated in the industry shall be treated in the ETP and treated effluent shall confirm to the 
standards stipulated by the Board in Annexure-I
                                                                                       
3(b).  The trade effluent shall be handed over to CETP and maintain  logbook of effluent generated & sent every day.

4.      The applicant shall install flow measuring/recording devices to record the discharge quantity and maintain the 
record.

5.   The applicant shall not change or alter either the quality or the quantity or the place of discharge or temperature 
or the point of discharge without the previous consent/ permission of the Board.

6.   The applicant shall not allow the discharge from the other premises to mix with the discharge from his premises. 
Storm water shall not be allowed to mix with the effluents on the upstream of the terminal manhole where the flow 
measuring devices are installed.

7. The daily quantity of domestic effluent and trade effluent from the industry shall not exceed the limits as 
indicated in this consent order:

8. The applicant shall discharge the effluents only to the place mentioned in the Consent order and discharge of 
treated/untreated outside the premises is not permitted. 

Printed from XGNPage-2 e_outwardno52839--08/08/2022

Karnataka State Pollution Control Board
Parisara Bhavana,No.49, Church 

Street,Bengaluru-560001
Tele : 080-25589112/3, 25581383

Fax:080-25586321
email id: ho@kspcb.gov.in

(This document contains 5 pages including annexure & excluding additional 
conditions)

Consent No. AW-332708
Valid upto: 30/06/2023

Consent For Operation
(CFO-Air,Water)

Industry Colour: RED Industry Scale: LARGE

Application Type: CfO-
Renewal



B. EMISSIONS:

1. The discharge of emissions from the premises of the applicant shall pass through the air pollution control 
equipment and discharged through stacks/chimneys mentioned in Annexure-II where from the Board shall be free 
to collect the samples at any time in accordance with the provisions of the Act and Rules made there under.The 
tolerance limits of the constituents forming the emissions in each of the stacks shall not exceed the limits laid down 
in Annexure-II. 

2. The applicant shall provide port holes for sampling of emission, access platforms for carrying out stack sampling, 
electrical points and all other necessary arrangements including ladder as indicated in Annexure-II. 

3. The applicant  shall upgrade/modify/replace the control equipment with prior permission of the Board. 

C.MONITORING  & REPORTING: 

1.      The applicant shall get the samples of  effluents &  emissions collected and get them analyzed once a 
month/either by  in house  monitoring laboratory or   through EP  approved laboratories  for the parameters as Indicated in 
Annexure I & II. 

2. The applicant shall maintain log books to reflect the working condition of pollution control systems and also self monitoring 
results and keep it open for inspection.

D.  SOLID WASTE (OTHER THAN HAZARDOUS WASTE) DISPOSAL:

1.The applicant shall segregate solid waste from Hazardous Waste, Municipal Solid Waste and store it properly till 
treatment/disposal without causing pollution to the surrounding Environment.

2.The solid waste generated shall be handled & disposed by scientific method without causing eye sore to the 
general public and to the surrounding environment.

E. NOISE POLLUTION CONTROL:                 

    The applicant shall ensure that the ambient noise levels within its premises during construction and during operational
    period  shall not exceed  w.r.t Area/Zone as per Noise Pollution (Regulation and Control) Rules, 2000 as mentioned 
    below:-

     a)  In Industrial Area 75 dB(A) Leq during day time and 70 dB(A) Leq during night time.

     b)  In Commercial Area 65 dB(A) Leq during day time and 55 dB(A) Leq during night time.

     c)  In Residential Area 55 dB(A) Leq during day time and 45 dB(A) Leq during night time.

     d)  In Silence Zone 50 dB(A) Leq during day time and 40 dB(A) Leq during night time.

     Note: -  *    Day time shall mean 6 am to 10 pm and Night time shall mean 10 pm to 6 am. 

                 *    dB(A) Leq denotes the time weighted average of the level of sound in decibels on scale A which is
                       relatable to human hearing. 

                 *    A “decibel” is a unit in which noise is measured.

                 *    “A”, in dB(A) Leq, denotes the frequency weighting in the measurement of noise and corresponds to
                        frequency response characteristics of the human ear.

                 *    Leq: It is an energy mean of the noise level over a specified period. 

F. HAZARDOUS AND OTHER WASTES (MANAGEMENT & TRANSBOUDARY MOVEMENT)Rules 2016:

The applicant shall comply with the  provisions of the Hazardous and other Wastes (Management & Transboundry Movement) 
Rules 2016.
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G.  GENERAL CONDITIONS:

1.         The applicant shall not allow the discharge from the other premises to mix with the discharge from his premises.

2.         The applicant shall promptly comply with all orders and instructions issued by the Board  from time to time or 
any other officers of the Board duly authorized in this behalf.

3.         The applicant shall set-up Environmental Cell comprising of qualified and competent personnel for complying 
with the conditions specified.

4.      The Board reserves the right to review, impose additional conditions, revoke, change or alter terms and conditions 
of this consent.

5.      The applicant shall forthwith keep the Board informed of any accidental discharge of emissions/effluents into the 
atmosphere in excess of the standards laid down by the Board.  The applicant shall also take corrective steps to 
mitigate the impact.

6.      The applicant shall provide alternate power supply sufficient to operate all Pollution control equipments.

7.      The entire premises shall always be kept clean. The effluent holding area, inspection chambers, outlets, flow 
measuring points should made easily approachable.

8.      The applicant shall display the consent granted in a prominent place for perusal of the inspecting officers of the 
Board.

9.      The applicant his heirs, legal representatives or assignee shall have no claims what so ever to the continuation or 
renewal of this consent after expiry of the validity of consent.

10.  The applicant shall make an application for consent for subsequent period at least 45 days before expiry of this consent.

11. The applicant shall develop and maintain adequate green belt all around the periphery.

12. The applicant shall provide rain water harvesting system and shall provide proper storm water management system.

13.This consent is issued without prejudice to any Court Cases pending in any Hon’ble Court

14. The applicant shall furnish the Environmental statement for every financial year ending with 31st March in Form-V 
as per Environment (Protection) Rules, 1986. The statement shall be furnished before the end of September.  

  
15.The applicant shall display flow diagram of the pollution control system near the pollution contol system/s.
 

                                                                                                                

NOTE:

The  Conditions A(2b & 3b)  mentioned in the schedule are not applicable.

1. The occupier shall comply with all the Additional Conditions and Standards stipulated in Annexures-I, A, B & C attached with 
this consent order.
2. This consent order contains 16 pages including Additional Conditions and Annexures.
3. The products with quantities, water consumption, waste water generation, mode of disposal with standards, air pollution 
sources with control measures 
        mentioned in Additional Conditions attached with this order shall be considered and to be complied by the industry.

Additional Conditions:
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Chi
m.N
o.

Chimne
y 
attached 
to

Capacity/ 
KVA 
Rating

Minimum 
chimney 
height to be 
provided 
above 
ground 
level
(in Mts)

Constituents to be 
controlled in the 
emission

Tolerance limits 
mg/NM3

Fuel Air pollution
Control 
equipment to 
be 
installed,in 
addition to 
chimney 
height as per 
col.(4)

Date of which air 
pollution control 
equipments shall 
be provided to 
achieve the 
stipulated 
tolerance limits 
and chimney 
heights 
conforming to 
stipulated 
heights.

1 D.G. 
Sets

1975 
KVA

30 PM,SO2,NOx,CO,
NMHC

75,-,710,150,100 DIE AEC,PRT At all times

2 Boiler Distillery 
1 x 20 
TPH

47 PM,SO2,NOx,CO,
NMHC

150,-,-,-,- BAG FIL,PRT At all times

3 Boiler Cogen 
Boiler 2 x 
100 TPH

85 PM,SO2,NOx,CO,
NMHC

150,-,-,-,- BAG ESP,PRT At all times

4 D.G. 
Sets

750KVA 
x 1 

6 PM,SO2,NOx,CO,
NMHC

-,-,-,-,- DIE AEC At all times

AEC,PRT : Accoustic Enclosures

FIL,PRT : Bag Filter

ESP,PRT : E.S.P

AEC : Accoustic Enclosures

Note:

Note:
          1.     The Noise levels within the premises shall not exceed 75 dB (A) leq during day time and 70 dB(A) leq during night                            time 
respectively.                                                                                                                                                                                                  
           2.     The DG set shall be provided with acoustic measures as per SI.No.94 in Schedule-I of Environment                                                     
(Protection)Rules.                                                                                                                                                                                               
           3.     There shall be no smell or odour nuisance from the industry.

LOCATION OF SAMPLING PORTHOLES, PLATFORMS, ELECTRICAL OUTLET.

1.      Location of Portholes and approach platform:

            Portholes shall be provided for all chimneys, stacks and other sources of emission.  These shall serve as 
            the sampling points.  The sampling point should be located at a distance equal to atleast eight times the 
            stack or duct diameters downstream and two diameters upstream from source of low disturbance such as 
            a Bend, Expansion, Construction Valve, Fitting or Visible Flame for rectangular stacks, the equivalent  
            diameter can be calculated from the following equation.

                                                       2 (Length x Width)
             Equivalent Diameter   =     -----------------------
                                                          (Length + Width)

2.      The diameter of the sampling port should not be less than 100 mm dia”. Arrangements should be made so that the 
porthole is closed firmly during the non sampling period 

3.      An easily accessible platform to accommodate 3 to 4 persons to conveniently monitor the stack emission from the 
portholes shall be provided.  Arrangements for an Electric Outlet Point of 230 V 15 A with suitable switch control 
and 3 Pin Point shall be provided at the Porthole location.

4.      The ladder shall be provided with adequate   safety features so as to approach the monitoring location with ease.   

                  For and on behalf of the                    
   Karnataka State Pollution Control Board
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"HIRASUGAR" 

<No. 08333 -273001 
ail: hirasugarskv@gmail.com 

STD 08333 
Office 251001 

I GST No. 29AAAAHO 152M1ZP 

Shri Hiranyakeshi Sahakari Sakkare Karkhane Niyamit, 

Dist: Belagavi) (Karnataka State SANKESHWAR 591 314. 
(Railway Station: GHATAPRABHAS.C. Rly.) 

oded 
.vnm) dosesd-591314 ( 

Date: 3o 02|202.2. 
No.Env.0/238922 

0: 

Regional Office: Belgaum -2, 
Karnataka State pollution Control Board, 

Plot No.3224/3, "Hanuman Nivas", 

1st Floor, B.K. College Road, 

CHIKKODI1, Belgaum District-591 201. os 13---

Sir, 
Sub: Progress Report of Up-gradation of Existing ETP and CPU unit reg. 

Ref: 1) Head Office Letter No.PCB/153/HPI/PH/2021-22/885 dtd: 10/05/2022 

2) Our Letter No.Env.O/665/22 Dtd:23/05/2022 

3) Our Letter No.EO/2006/22 Dtd: 08/08/2022. 

4) R.O. KSPCB, Chikkodi, Visit Dtd: 22/08/2022 
***** 

With reference to the subject and references cited above, we would like to submit the following 

compliance for your kind consideration. 

Compliance 5. KSPCB Conditions 

No 

The Industry shall clean lagoon No.2 for the 

accumulated sludge observed in the lagoon. 
The Industry shall design & submit the Storm 

Water Management facility in and around the 

Lagoon No.2 was Dewatered and now, it is used for 

storage of rain water. 
Storm Water Management plan submitted and 

implemented in factory main building area and in 

office building. 

completed on or before 31/12/2022. 
Undertaking copy is enclosed as Annexure-1 

1 

2 

The remaining work will be 
premises. 

3 The Undertaking for the Spent wash Treatment 

to operate the distillery with available area of 

Compost yard only. 
The Industry has submitted commitment to use Commitment Copy is enclosed as Annexure-ll 

the compost pit only for storing either fly ash or 

pressmud. The copy of the commitment letter 

submitted to the Board is enclosed herewith 

4 

for your reference. 

5 The Industry shall rectify the ESP within 3 | Maintenance work of ESPs is given to M/s. A.B. 

Equipments and Services, Pune, On 25/06/2022 and 

the work is under progress and will be completed by 

the end of 30/09/2022. The order placed the coPY 

of the order placed is Enclosed as Annexure-

months. 

..2.. 

eje 



..2. 

6 The Industry is not operating 1975 KVA DG set and 

as such there is no requirement of 30mtr chimney 

height. The copy of the affidavit already submitted 
to the Board is once again enclosed herewith for 

1975 KVA DG Set is a Stand by DG Set and 
only operated in case of Emergency now, it 

is in idle condition. 

your kind information. 

The Industry shall provide enclosures/wind 15 feet height Compound wall provided for 
breaking walls and also grow tall tree around the storage of Bagasse and Fly ash is stored in our 

existing RCC Compost pits of having capacity 

7 

Bagasse storage area. 

1700 cum. 
Industry shall carryout Environmental Impact study 
in and around the factory area and submit report| has 

Work order for Environmental impact study 
Subbaro's 

8 

been placed to Dr. 

Environment Center, Vishrambag, Sangli on 
Dated 25/08/2022 at cost of Rs.3,00,000.00, 
the copy of the work order placed 
Enclosed as Annexure-IV and the study 

report will be submitted on or before 

within 3 months. 

is 

30/10/2023. 
Up-gradation of Existing Effluent Treatment plant Existing ETP is upgraded additional units are 
shall be completion within 3 months and Equalization Tank, Clarifloculator, Anaerobic 

installation of CPU for Sugar Unit. 

9 

Filter, MBBR Tank, sludge drying bed, Sand& 
Fresher Filter and the Civil work are almost 

completed 
mechanical Equipments will be completed by 
the end of 30/09/2022, further, Condensate 

Polishing unit of capacity 3000 cum per day is 
also under construction stage, which shall be 

completed on or before 31/10/2022. The 

photographs are enclosed herewith. 

and erection of Electro 

10 Installation of Condensate Polishing Unit for At present we are not undertaken the 
Distillery unit. expansion of Distillery unit. As such spent lees 

generated (54KLD) from the existing distilery 
is treated in Plate Heat Exchanger and used 
for dilution of molasses. While expanding the 
Distillery production enhancement CPU for 

distillery section will be taken up. 
11 Oil and Grease Trap will be replaced with | New Oil and grease Traps are provided in the 

mechanical oil and grease separator with a ETP. 

period of 3 months. 
12 Housekeeping shall be improved in and around Industry has taken measures to improve the 

factory area. House Keeping. However, the scrap materials 
will be disposed after completion of the ETP 
and CPU units. i.e. latest by 30/10/2022. 13 The Industry authorities have not provided The lIndustry has provided metalled road in metalled road within the Industry premises. Administrative block and Sugar production 
area. The remaining work will be taken up in 

phase manner and will be completed by the 
end of 30/05/2023. 



.3.. 

14 Disposal of Hazardous waste to the authorized | Used oil and oil Soaked cotton Waste 

recyclers. 
disposed to M/s. Centuary Eco-Solution India 

Pvt. Ltd., Tumkur. 25/07/2022, the copy of 

the same is enclosed as Annexure-V. 

The physical observation of the ground water Work order issued 

samples shows that the some of the well water is Environment Center, .Vishrambag, Sangli on 

having black/brown colour and it indicates ground Dated 25/08/2022. 

water contamination in the surrounding areas. 

16 The analysis report of the different samples The Up-gradation of ETP is undertaken which 

collected on 09.11.2020 reveals that the BOD and is almost in completion stage and will be 

SS are exceeding the standards. 

to Dr. Subbaro's 

15 

commissioned before commencement of 

coming crushing season. 
17 The stack monitoring carried for the boiler has Maintenance work of ESPs is given to M/s. 

received that the PM concentration is exceeding A.B. Equipments and Services, Pune, On 

the limit, which needs clarification and time bound 25/06/2022 and the work is under progress 

action plan to improve the efficiency of Air and will be completed by the end of 

Pollution Control equipment. 
18 The analysis of the treated trade effluent is The Up-gradation of ETP is undertaken which 

exceeding the standard with respect to BOD and SS is almost in completion stage and will be 
are exceeding the limits during 06.02.2020, | commissioned before commencement of 

07.11.2020 and 28.01.2020 
19 A complaint is registered at Maharashtra state We have noted the case filed by Maharashtra 

Human right commission. 

30/09/2022 to meet the emission standards. 

coming crushing season. 

Human Right Commission and submitted the 
action plan to rectify the non-compliance 
notice by the KSPCB dtd: 30/08/2022. 

This is for you kind information. 

Thanking you, 
Yours faithfully, 

Managing8Dírector 
For S.H.S.S.K.N, Sankeshwar, 

Encl: As above. 
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OTAR A.2. HEGADI Hukkui Tatuka 
No Law 

Please write or type below thls lIna ***************i * '* ************* ******************** **********************************' ***| 

WATA 

AFFIDAVIT 

As per the proceedings of the Personal Hearing to Shri Hiranyakeshi 

Sahakari Sakkare Karkhane Niyamit, Sankeshwar, by the Presiding Officer, the 

Chairman of the Karnataka State Pollution Control Board, vide. letter 

No.PCB/153/HPI/2019-20/1812 dated 17" June 2019, we Hereby undertake:; 

No, of Correctlon K 

... 
Staiürory Alert: 
. The auihenicly of tnit Stang Ceniicat shoult be vetillod ai www.Shclesuanp.comy, Any discrepancy In the qelalis on this Cgrtlicate an 

2. The onue dl checking the legltimacy s on ihe u9ors of ihe conufinle. 

3. In case ol any dlscrepaney ple0se Inlorm ihe Compelunt Aullhony 



.2. 

1) That Shri Hiranyakesht Sahakari Sakkare Karkhane Niyamit, Sankeshwar 

shall replace the damaged slabs of lagoon No.3 and discard Lagoon 

No.1 for storage of Spent wa_h as the, Industry Proposes to adopt 

concentration and Incineration Technology for Spent wash Treatment 

to achieve Zero Liquid Discharge for which the Government of India, 

Department of Food and Public Distribution, Director of sugar and 

Vegetable Oils, Krishi Bhavan, New-Delhi has Approved the grant of 
Interest Subvention of Loan amount of Rs.40.00 Crores vide letter 
No.F.No.1/128/2018 (BP & E) dated 21/06/2019. The copy of which is 
enclosed. 

2) Shri Hiranyakeshi Sahakari Sakkare Karkhane Niyamit, Sankeshwar shall 
be submitting the revised spent wash plan for the operation of the 
distilery process as per the existing compost area facilities to utilize 
the entire spent wash generated is enclosed as Annexure-l. 

3) Shri Hiranyakeshi Sahakari Sakkare Karkhane Niyamit, Sankeshwar shall 
utilize the old compost pits for storage of Fly Ash/ Pressmud. 

NOT 

A.B. HEGAD 
Hukkrt Taluka 
Reg No.Law 

30:CL 26016 
OF A RNA 

Managing Director 
For Shri H.5.S.K.N., Sankeshwar oTAR 

(A.R. HEGAD 
Hukiei Taluka 

.Cl 

AT 

Law 

Re2816 
Sworn to before me 

GOV O FATTESTED A.B. HEGADI 
OF KAR 

A.B. HEGADI 
B.A.LLB 

ADVOCATE & NOTAR 
Hukkerl Taluka 

B.A.LLB. (E. . 
ADVOCATE& NOTARY 

Hukkeri Taduka 
-8 JUL 2019 



ANAEXURE-T 

Shri Hiranyakeshi Sahakari Sakkare Karkhane Niyamit, Sankeshwar 

COMMITMENT 

Adequacy of the "Compost Yard" for Operation of the Number of Days of the 
Distillery at Shri Hiranyakeshi Sahakari Sakkare Karkhane Niyamit, Sankeshwar 

1 Capacity of the Distillery 54 KLPD 

2 Daily effluent quantity of spent wash 540 cum 

3 Daily availability of press mud 320 MT/day 

800 cum/day Quantity of spent wash that can be consumed is 
320 x 2.5 
Sugar unit workS around 

A 

120 days 
Total press mud generated is 120 x 320 38400 MT 

Mixing machine is capable of Turning 1 850 MT/Acre 
Available compost yard area is 6 Acre 

Per cycle press mud that can be spread is @850 x 6 5100 MT 

10 Number of cycles that Composting Operation can be :05 Cycle 
carried is 

11 Press mud requirement is @5100 X 5 25500 MT 

12 Available press mud is 38400 MT 

13 Spent wash that can be absorbed @25500 x 2.5 63750 cum 

Number of days that the Distillery Operate @ 63,750 
540 

14 118 days 

Managing Director 
Shri Hiranyakeshi S.S.K.N., 

Sankeshwar 


